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TDP seeks NHRC intervention into arrests of protesting party

workers
https://www.hindustantimes.com/india-news/tdp-seeks-nhrc-intervention-into-arrests-of-
protesting-party-workers-101630696280118.html

Days after police action against some of the Telugu Desam Party (TDP) workers
protesting against rising fuel prices, the party on Friday wrote to the National Human
Rights Commission (NHRC), urging it to order a probe into alleged human rights
violations of peaceful protesters in Andhra Pradesh.

In his letter, TDP Politburo member Varla Ramaiah asked the NHRC to take action
against officials responsible for the “deterioration of law and order” in the state, ruled by
chief minister Jagan Mohan Reddy’s YSR Congress Party (YSRCP).

Ramaiah alleged that the state government and police violated people’s fundamental
right to speech and expression. “They were suppressing all voices of dissent and
scuttling democracy at every step. If the erring officers were not made accountable to
their suppressive actions, they would cause further erosion of democratic values in the
state,” read Ramaiah’s letter.

On August 28, TDP workers staged a protest against the rising prices of petrol, diesel,
and essential commodities, and raised slogans against the state government and CM
Reddy. Police arrested several workers of the opposition party at various places.

“Several FIRs were registered against TDP leaders in Kotabommali, Dendulur,
Pulivendula and Bommanahal police stations. More FIRs were registered in order to
threaten people from expressing their dissent in a peaceful manner,” Ramaiah said in
the letter.

One of the TDP leaders to be arrested was former MLA from Denduluru seat
Chintamaneni Prabhakar, who was reportedly taken into custody while he was attending
a wedding.

Earlier, TDP national president and former chief minister N Chandrababu Naidu also
wrote to the state’s director general of police Gautam Sawang to release his party
members. He claimed that the protests were held in a peaceful manner, by adhering to
Covid-19 guidelines. He further claimed that the ruling party “unleashed” its police force
to arrest TDP leaders, cadre and the general public.

The ruling YSRCP, however, dismissed the TDP’s allegations, saying law was taking its
due course on this issue. YSRCP spokesperson and Denduluru MLA Abbaya Chowdary
Kothari said Chintamaneni Prabhakar had staged a protest with 150 people and
disturbed a government review meeting.
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The ruling YSRCP is numerically in a strong position after it won 151 out of the state’s
175 assembly seats and 23 out of 25 Lok Sabha constituencies in the 2019 general and
state elections.

Stating that Prabhakar has 74 cases registered against him for various offences, Kothari
claimed the TDP leader has a history of attacking government officials, including police
personnel.
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WB 419 & d1g fEaT: 98 ~araefier #7el Aoy Fiet HeoehdT a15
HIC GART AT SIT FT Adea

https://sanjeevnitoday.com/national/violence-after-wb-elections-former-judge-manjula-
chellur-to/cid4798540.htm
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gfSsr & Afgan, 3 auify a=d 3iv afa HIV oifafed ama &1 i
ATTAITASR AT o fora g

https://www.jagran.com/punjab/jalandhar-city-punjab-infected-blood-makes-mother-
daughter-and-husband-hiv-positive-in-bathinda-21987255.html
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https://www.jagran.com/punjab/bhatinda-case-of-transfusion-of-hiv-positive-blood-to-a-
woman-21988578.html
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NHRC probe sought into 'illegal’ arrests: Varla Ramaiah
https://www.thehansindia.com/andhra-pradesh/nhrc-probe-sought-into-illegal-arrests-
varla-ramaiah-704898

TDP politburo member Varla Ramaiah on Friday urged the chairperson of National
Human Rights Commission (NHRC) to order a probe into human rights violations and
illegal arrests of peaceful protesters in Andhra Pradesh and take stringent action
against the officials responsible for the deterioration of law and order in the State. In a
letter sent to the NHRC chairperson here, Ramaiah said that the AP government and
the police force were resorting to gross violations of the fundamental rights and Article
19. They were suppressing all voices of dissent and scuttling democracy at every step.
If the erring officers were not made accountable to their suppressive actions, they would
cause further erosion of democratic values in the State. Also Read - Home Minister
telling blatant lies on Disha law: Varla Ramaiah ADVERTISEMENT The TDP leader
said that their party State leadership gave a call for State-wide protests on August 28
against the steep increase in petrol and diesel prices in AP. The protests were held in a
peaceful manner and duly following the Covid safeguards. However, the ruling party has
unleashed police force and accordingly TDP leaders, cadre and general public were
arrested, while others were placed under house arrest. Several FIRs were registered
against the TDP leaders in the Kotabommali, Dendulur, Pulivendula and Bommanahal
police stations. Also Read - NHRC expresses displeasure on Telangana, AP over
students' suicide ADVERTISEMENT Decrying the government's oppressive tactics, he
said that at many places not only FIRs were registered under different sections, but
some of the leaders were arrested and detained illegally and released later. The TDP
leader further said, "Police are grossly neglecting and turning a blind eye to the mass
gatherings, processions and meetings organised by the ruling YSRCP leaders." He
expressed concern over the deteriorating law and order situation and growing excesses
of the ruling YSRCP and the police force. He appealed to the National Human Rights
Commission (NHRC) to conduct an inquiry and take appropriate action against the
people responsible for such callous registering of cases.
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TDP writes letter to NHRC on ‘illegal’ arrests of its leaders
https://www.thehindu.com/news/national/andhra-pradesh/tdp-writes-letter-to-nhrc-on-
illegal-arrests-of-its-leaders/article36267358.ece

The Telugu Desam Party (TDP) wrote a letter to National Human Rights Commission
(NHRC) Chairman, urging him to conduct an inquiry into the allegedly illegal arrests,
unlawful detentions and house arrests in the State. The TDP sought appropriate action
against those responsible for registering these cases, which it claimed were callous.

In the letter dated September 3, TDP politburo member Varla Ramaiah said the party
had organised State-wide protests on August 28 against the steep increase in petrol
and diesel prices in Andhra Pradesh. The protests were held in a peaceful manner
following COVID-19 protocol, to exert pressure on the State government to reduce fuel
price, the letter said.

“In this backdrop, the ruling party has unleashed the police force and accordingly, TDP
leaders, cadre and the general public were arrested, and others were placed under
house arrest,” he alleged in the letter.

The police, in violation of democratic norms and constitutionally-guranteed rights,
illegally detained demonstrators, placed them under house-arrest, filed cases and made
arrests, he said.

“The same police are turning a blind eye to the mass gatherings, processions and
meetings organised by the ruling YSRCP leaders,” he alleged, adding, “the YSRCP-led
government has been using the pandemic as an excuse to target and victimise TDP
leaders, cadre and sympathisers.”

A quick and prompt action by the NHRC would help in restoring democracy, and
upholding fundamental rights in general and freedom of expression guaranteed under
Article 19 in particular, in the State of Andhra Pradesh, he said.
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ATETST ATHAT : NHRC & Rar 3ater & AT 31l vy 7 aAfe,
4 gFd A R9ie AR

http://zeenews.india.com/hindi/zeephh/agriculture/lathi-charge-case-nhrc-gave-notice-
to-dc-and-sp-of-karnal-sought-report-in-4-weeks-vchr/978335
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WB post-poll violence: 2nd
CBI chargesheet in 2 days

SAUGAR SENGUPTA M KOLKATA

cting fast after taking charge the CBI, inves-

tigating the graver offences post Assembly
elections on Friday submitted a second
chargesheet, this time in a North 24 Parganas
murder case where a B]P supporter JP Yadav was
bombed to death on June 6 by alleged Trinamool
Congress miscreants.

This is the second chargesheet filed in two
consecutive days with the first one being filed by
the Central Agencyin a Rampurhat murder case
in Birbhum district.

“Four persons have been named in the
chargesheet,” a CBI source said adding more
investigations were being conducted against
other persons who had been named by the com-
plainants.

The CBI is acting upon the orders of the
Calcutta High Court which earlier directed a two-
pronged probe deputing the central agency to
investigate the graver offences whereas asking a
Special Investigating Team of the State police to
inquire into other offences.

In a related development former Calcutta
High Court Chief Justice Manjula Chellur had
agreed to supervise the SIT investigation into the
“other” post poll “offences” According to sources
unavailability of a retired Supreme Court Judge,

for supervising the SIT probe — as was direct-
ed by the High Court — Justice Chellur was
appointed for the task.

More than a hundred cases of murder, loot,
rape and arson was reported post Assembly elec-
tions that saw Chief Minister Mamata Banerjee
and Trinamool Congress roaring back to power
for the third time in a row.

In the post poll violence an allegation of
which was summarily rejected by the Chief
Minister hundreds of BJP, Left, Congress and
Trinamool Congress workers were attacked and
their properties looted leading the Opposition BJP
and the Left to raise demands for impartial probe
accusing the State police of active connivance with
the ruling party assailants.

Meanwhile, the TMC leadership which had
already filed a petition in the Supreme Court
against the High Court order continued to react
strongly wondering why only the SIT and not the
CBI was being monitored by the judiciary.

“Everyone knows how all the institutions have
been saffronised by the BJP— from CBI to EC
to NHRC and others —in that case where is the
guarantee that the CBI will not conduct biased
investigation ... CBI’s bias is a well-known fact
so why only the SIT and not the CBI will be mon-
itored by the Court,” Sukhendu Shekhar Roy
TMC Rajya Sabha MP said.



CBI makes

third arrest

inviolence
cases

KINSUK BASU

Calcutta: The CBI has made
the third arrest in connection
with the alleged political vio-
lence following the publica-
tion of Assembly election re-
sults in Bengal.

Ratan Halder was arrested
from Shyamnagar adjoining
Jagaddal in North 24-Parga-
nas on Thursday night for al-
legedly murdering Sovarani
Mondal, whose son was kno-
wntobe a BJP worker.

Senior CBI officers said So-
varani had allegedly been hit
with bamboo sticks on the
head when shehad come to the
rescue of her son from as-
saulters who had attacked her
family at Shyamnagar.

A team of CBI officers had
reached the district a few days
ago for the probe into So-
varani’s murder.

The central investigating
agency has been probing into
alleged rapes and murders du-
ring the post-results violence
as ordered by Calcutta High
Court on August 19.

Four teams comprising a
total of 21 officers and led by
four joint directors has been
touring parts of the state since
the verdict.

On August 28, the CBI had
arrested Bijoy Ghosh and
Asima Ghosh from Nadia for
their alleged involvement in
the murder of BJP worker
AyanMondal.

The CBI on Friday filed a
chargesheet against four per-
sons at Barrackpore court in
connection with the alleged
murder of Jayprakash Yadav,
a BJP worker of Bhatpara in
North 24-Parganas, on June 6.
Yadav was killed following a
spate of indiscriminate bomb-
ingat Bhatpara.

The four have been
charged with murder under
Section 302 of the Indian Penal
Code.

The CBI had filed another
chargesheet in Birbhum on
Thursday in connection with
the alleged murder of Manoj
Jaiswal of Nalhati.

The agency has drawn up
34 cases involving heinous
crimes like murder and rape
in the aftermath of the poll re-
sults in Bengal.
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SIT chairperson

Caleutta High Court on Friday
appointed Justice (retired)
Manjula Chellur as the chair-
person of the Special Investi-
gating Team (SIT) that was

formed to probe alleged inci-
dents of post-results violence,
except murder and rape.

A high eourt bench headed
by Acting Chief Justice Rajesh
Bindal had on August 19 di-
rected the state government to
form the SIT that comprises
police officers.

Justice Chellur had served
astheChief Justice ofCalcutta
High Court.

Justice Manjula Chellur.
File picture
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‘Encounter’ case: R&B staffer says accused hurled mud at cops

Panch witness had not mentioned this to the
police, Judicial Magistrate or NHRC earlier

EXPRESS NEWS SERVICE @Hyderabad

THE accused in the rape and
murder of a veterinarian at
Shadnagar, had hurled soil in
the eyes of the police party at
the place of the ‘encounter’,
panch witness in the case Rajas-
hekar, Assistant Executive En-
gineer of R&B department, said.
He had not mentioned the same
in his statements before the po-
lice, Judicial Magistrate or even
the National Human Rights
Commission (NHRC) which had
inquired into the ‘encounter’.
The counsel for the commis-
sion appointed by the Supreme
Court to probe the ‘encounter’,
questioned him as to why he had
not stated the same in his state-

ments recorded immediately af-
ter the incident. When asked
why he did so in the affidavit
filed 11 months after the inci-
dent, he said while filing the af-
fidavit, his advocate asked him
to remember everything. “So I
recollected everything and made
my statement in the affidavit,”
he said during his cross exami-
nation on Friday

He further stated that one of
the accused took soil in his
hands and hurled it into the
eyes of the police party, after
which the other three accused
also threw soil at the police.
Asked whether he had men-
tioned this in his statement to
the NHRC, he said it was true
that he had not. When asked

Q

My advocate asked me to
remember everything,so |
recollected everything and made
my statement in the affidavit
Rajashekar, Assistant Executive
[Engineer, R&B

why it was not mentioned in
his previous statements that
ACP Shadnagar gave directions
to open fire in the air and com-
mence counter-firing at the
place of the ‘encounter’, he
stated, “I made these state-
ments before the police, but 1
don’t know why it is not men-
tioned in my statement. I forgot
to mention this before the mag-
istrate. I made this statement to
the NHRC, but it was not
recorded.”

Police fired in air to divert attention of accused: Witness

EXPRESS NEWS SERVICE @ Hyderabad

THE police party which escort-
ed the accused in the rape and
murder case of a veterinarian
at Shadnagar in 2019, had fired
at least ten times in the air and
then started counter firing to
divert attention of the accused,
panch witness Rajashekar, told
the counsel for the
Commission.

He also stated that he “had
little bit of fear” when he was
asked to “check the status of
the accused after the firing in-
cident” and that he had lied
down on the ground at the time
of firing.

He also stated that he saw

one of the accused snatching a
weapon from a Circle Inspector
(CI) but he does know who
snatched it from the Sub-In-
spector (SI).

Both the officials were
in the police party, who
accompanied the ac-
cused to the place of
the incident for recov-
ering the articles be-
longing to the veterinar-
ian, which were hidden by
the accused after killing and
burning her body.

However, when the counsel
reminded him that he had stat-
ed the name of one of the ac-
cused in his statement before
the magistrate, he said it was

correct. When asked who told
him the name of the accused
who had snatched the weapon
from the SI, he said that nobody
told him, but he saw a weapon
in his hand and said
accordingly.

When asked how he
knew the weapon be-
longed to the SI, he said
that he had seen the

weapon being snatched
from the SI, but at the time
of the incident, he did not know

who had snatched the weapon.
He added that the Circle Inspec-
tor’s weapon was snatched
first.

When the counsel for the
Commission asked Rajashekar,
“You stated before NHRC when
the first accused was running,
he was not carrying a weapon,
stone, stick in his hands”, he
replied that the statement is
not correct and added that the
accused had a weapon in his
hands.

‘Didn’t know if police tried to capture the accused’

Panch witness Rajashekar told the counsel for the Commission that he
did not know if any of the police personnel tried to capture the accused
and also if any of them had chased the accused
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NHRC Chairman inaugurates 15 day
online internship programme

Justice AK Mishra, Chairperson,
NHRC said that good democracy
cannot survive without respect-
ing and protecting human rights.
He was inaugurating the Com-
mission’s flagship 15 days online
short-term internship programme.
He said that the concept of human
rights does not lay so much in le-
galese as much as 1t 1s embedded in
our social behaviour and practices,
having a spiritual tenor and tone.
He said that India has a long tradi-
tion of respect for whole universe,
including all living beings as in
ecology and not just human beings.
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CBI files 2nd charge sheet in Bengal
post-poll violence case, arrests one

HT Correspondent

letters@hindustantimes.com

KOLKATA: The Central Bureau of
Investigation (CBI) on Friday
filed its second charge sheet in
the ongoing probe into post-poll
violence in West Bengal and
accused four people of murder-
ing a Bharatiya Janata Party
worker at Bhatpara in North 24
Parganas district on June 6, said
lawyers aware of the develop-
ment. The charge sheet was filed
in the Barrackpore court.

CBI also arrested a man in
connection with the murder of a
BJP worker’s mother in Jagaddal
area of North 24 Parganas dis-
trict. The victim, Shovarani
Mondal, 64, was hit on the head
by a stick, allegedly by Trina-
mool Congress (TMC) workers

CALCUTTA HC SAID
RETIRED JUSTICE
MANJULA CHELLUR
WILL SUPERVISE
THE SIT PROBE

who came looking for her son on
May 3, a day after the assembly
polls results were announced.
Meanwhile, the Calcutta high
court on Friday said a parallel
probe into offences other than
murder and rape will be super-
vised by former chief justice of
Calcutta and Bombay HCs, Jus-
tice (retired) Manjula Chellur.
On July 19, the court ordered a
CBI probe into alleged murders
and rapes and a parallel probe
by a special investigation team
(SIT) comprising IPS officers

posted in Bengal.

CBI's second charge sheet
came within 24 hours of the first
one filed in Birbhum district.

Commenting on the ongoing
probe, TMC Rajya Sabha mem-
ber Sukhendu Sekhar Roy, said,
“The Calcutta high court ordered
the probe on the basis of a report
given by the National Human
Rights Commission, The report
was politically biased. CBI is only
meeting families of BJP workers.
It is not probing the deaths of the
13 TMC workers in violence.”

BJP state chief Dilip Ghosh
countered Roy. “What was the
state police doing all these
months? Why were charge
sheets not filed and arrests not
made? The TMC leadership is
rattled because the CBl is acting
tough and fast,” Ghosh said.
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Calcutta HC ex-CJ to oversee
Bengal election violence probe

TriBunE NEWS SERVICE

NEW DELHI, SEPTEMBER 3
Justice Manjula Chellur
{retd), first woman Chief Jus-
tice of the Calcutta High
Court, will “overview the
working” of the Special
Investigation Team (SIT)
constituted by the court to
probe the cases of post-poll
violence in West Bengal that
took place after the declara-
tion of the assembly election
results on May 2.

The original order ofthe HC
pronounced on August 19
had stated that a retired
Judge of the Supreme Court
would monitor the SIT probe.
However, no retired SC judge
could be immediately found
for assigning the job. As a
result, the work of monitor-

THREE-MEMBER SIT  STOP POLITICAL
HEADED BY SAHOO  WITCH-HUNT: TMC

® The SIT is headed by ® TMC leader Sukhendu Sekhar
SumanBala Sahooandhas  Ray has accused the Central
Soumen Mitraand Ranveer  agengies of harassing BIP's
Kumar as members political opponents

®All of them are |PS officers ® Ray was referring to ED

of West Bengal cadre

B Justice Manjula Chellur,
first woman CJ of Calcutta
HC, will overseethe SIT

summoning Abhishek
Banerjee on September 6
for probe into anillegal
coal mining case

ing the SIT probe was
entrusted to Chellur.

In its order on Friday, the
five-judge Bench of the High
Court led by Acting Chief
Justice Rajesh Bindal said
Chellur was offered the job
“on account of Immediate
non-availability of a retired
Supreme Court Judgetotake
up the assignment”. The

court asked the state govern-
ment to pay Chellur Rs 10
lakh for the work. In addi-
tion, arrangements would
have to be made for her trav-
el and stay befitting a Chief
Justice. So far, 34 FIRs have
been filed by the CBI against
those allegedly involved in
murderor other hetnous atroce-
ities on BJP workers.
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WB post-poll violence: 2nd
CBI chargesheet 1n 2 days

SAUGAR SENGUPTA M KOLKATA

Actin g fast after taking charge the CBI, inves-
tigating the graver offences post Assembly
elections on Friday submitted a second
chargesheet, this time in a North 24 Parganas
murder case where a BJP supporter JP Yadav was
bombed to death on June 6 by alleged Trinamool
Congress miscreants.

This is the second chargesheet filed in two
consecutive days with the first one being filed by
the Central Agency in a Rampurhat murder case
in Birbhum district.

“Four persons have been named in the
chargesheet,” a CBI source said adding more
investigations were being conducted against
other persons who had been named by the com-
plainants.

The CBI is acting upon the orders of the
Calcutta High Court which earlier directed a two-
pronged probe deputing the central agency to
investigate the graver offences whereas asking a
Special Investigating Team of the State police to
inquire into other offences.

In a related development former Calcutta
High Court Chief Justice Manjula Chellur had
agreed to supervise the SIT investigation into the
“other” post poll “offences”” According to sources
unavailability of a retired Supreme Court Judge,

for supervising the SIT probe — as was direct-
ed by the High Court — Justice Chellur was
appointed for the task.

More than a hundred cases of murder, loot,
rape and arson was reported post Assembly elec-
tions that saw Chief Minister Mamata Banerjee
and Trinamool Congress roaring back to power
for the third time in a row.

In the post poll violence an allegation of
which was summarily rejected by the Chief
Minister hundreds of BJP, Left, Congress and
Trinamool Congress workers were attacked and
their properties looted leading the Opposition BJP
and the Left to raise demands for impartial probe
accusing the State police of active connivance with
the ruling party assailants.

Meanwhile, the TMC leadership which had
already filed a petition in the Supreme Court
against the High Court order continued to react
strongly wondering why only the SIT and not the
CBI was being monitored by the judiciary.

“Everyone knows how all the institutions have
been saffronised by the BJP— from CBI to EC
to NHRC and others —in that case where is the
guarantee that the CBI will not conduct biased
investigation ... CBI’s bias is a well-known fact
so why only the SIT and not the CBI will be mon-
itored by the Court,” Sukhendu Shekhar Roy
TMC Rajya Sabha MP said.



ASIAN AGE, Delhi, 4.9.2021

Page No. 4, Size:(5.29)cms X (15.00)cms.

SHORT | JAKES
3rd arrest in WB’s
post-poll violence

Kolkata: The CBI arrested a
person in West Bengal’s
MNorth 24 Parganas district in
connection with its probe
into a case of post-poll vie-
lence in the state, an agency
source said on Friday. Ratan
Halder, an accused in the
murder of a BJP worker's
mother following the decla-
ration of assembly election
results on May 2, was appre-
hended from Jagaddal area,
the source said. The Central
agency had on August 28
arrested two more persons -
Bijoy Ghosh and Asima
Ghosh — in Madia district for
allegedly being involved in
the murder of a saffron party
worker after the announce-
ment of the poll results. The
CBI| had on Thursday filed a
chargesheet in another case
of post-poll violence in Birb-
hum district — its first since
being handed over the probe
into "heinous crimes”. The
chargesheet, submitted
before the court, contains
names of two accused alleg-
edly involved in the murder
of a BJP worker. — PT/
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